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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

EASTER ZONE BENCH, KOLKATA
ORIGINAL APPLICATION No. 28 OF 2026 / EZ

Pramod Kumar Hembram ...Appellant
VERSUS
State of Odisha & Others ...Respondents

AFFIDAVIT ON BEHALF OF THE STATE

POLLUTION CONTROL BOARD, ODISHA,
R.NO.2.

I, Dr. Manoj V. Nair, IFS, son of N. Vasudevan Nair
aged around 52 years, at present working as Member Secretary,
State Pollution Control Board, having my office at Paribesh
Bhawan, A/118, Nilakantha Nagar, Unit-VIll, P.O. Nayapalli,
Bhubaneswar, Dist — Khurda, Odisha-751012, do hereby

solemnly affirm and state as under:

1. That | am the Member Secretary of the Respondent No.2
Board and, as such, am well-acquainted with the facts and

circumstances with the case and competent to swear this

affidavit.

That this application has been filed by the applicant

challenging the illegal operation of sand mine by the R-6,
BHUBANESWAR

REGD.NO.ON-71/09




X /M K. PRADHAN
¢ [ BHUBANESWAR

GD.140.0N-71/09

the lease of Budhabalanga River Sand Bed-lll over an
area of 1233 acres or 4.989 hectares in village
Sankhamod under Betnoti Tahasil of Mayurbhanj district,
Odisha. It is further alleged that the operation of the sand
mining is in violation of condition of environmental

clearance, consent to operate conditions etc.

That this Hon’ble Tribunal while adjudicating the OA vide
their order dtd.19.02.2026 at para-7 has been pleased to
constitute a joint committee comprising of representative of
SEIAA, Odisha, Odisha State PCB and District Magistrate,
Mayurbhanj and directed the same to undertake the visits
to the site, look into the grievances of the applicant,
associate the applicant and representative of the
concerned project proponent, verify the factual position
and suggest remedial action. The R-2 Board has been

declared as the Nodal Agency for coordination and

compliance.

That the R-2 Board in compliance to the direction
dtd.19.02.2026 of this Hon’ble Tribunal has nominated the
Regional Officer, Balasore to represent the Board in the
committee constituted by the Hon'ble Tribunal who shall

also act as Nodal Officer in this case and intimated the
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same to other members of the joint committee i.e. R-4 and
R-3 vide letter No.3669 dtd.20.03.2026. A copy of the

letter dtd.20.03.2026 is annexed to this affidavit and
marked as ANNEXURE-R2/1.

That the Regional Officer, Balasore of the R-2 Board who
has been nominated to represent the Board in the
committee and also to act as the Nodal Officer vide his
letter N0.1193 dtd.25.03.2026 has intimated the Sub-
Collector, Baripada, Mayurbhanj,  Mining  Officer,
Mayurbhanj and the representative of SEIAA, Odisha to
remain present during inspection to beheld on 26.03.2026
at 9:00 AM. A copy of the said letter has been endorsed to
the project proponent vide memo No.1 194 dtd.25.03.2026
with a request to remain present during site visit or depute
authorised representative. Simultaneously the applicant
was also requested vide Memo No.1195 dtd.25.03.2026 to
remain present during the site visit. The applicant was
served with the copy of intimation through
whatsapp(9938233816), which was also responded but
the applicant has failed to participate during inspection.
Copy of letter No.1193 dtd.25.03.2026 is annexed to this
affidavit and marked as ANNEXURE - R2/2.
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That the joint committee constituted by the Hon'ble
Tribunal has inspected the site of R-6 on 26.03.2026 at
9:00 AM in presence of the husband of the R-6, lease
holder, Police Personnel of Baisinga Police Station and
some villagers of Kathapal and Sankhamod. Further, it is
indicated in the report of the joint committee that the unit of
R-6 was in operation during the inspection by the joint
committee. The joint committee after detail inspection has
submitted a report along with overall observation and
recommendations. Report of the joint committee
dtd.26.03.2026 along with its annexures is annexed to this

affidavit and marked as ANNEXURE - 2/3 Colly for kind

perusal of Hon'ble Tribunal.

That the joint committee report at Annexure-R2/3 Colly is

fled by the R-2 Board in compliance to order

dtd.19.02.2026 of the Hon'ble Tribunal.

That the Respondent No.2 Board craves leave of this
Hon'ble Tribunal to file further affidavit if required for

proper adjudication of this case.

That the annexures annexed to the present affidavit are

true and correct copies of their originals.
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10. That the contents of the above paragraphs are true and

correct to the best of my knowledge, as derived from the

official records, and that nothing material has been

concealed therefrom.

.......

SL.Re Pﬁ lution Contre

)' dOuﬂ"
QOdisha, Bhubane

Swar

VERIFICATION:

|, the above named deponent, do hereby verify that the
contents of the above affidavit are true and correct to the best of

my knowledge, as derived from official records, and that nothing

material has been concealed therefrom.

Verified at Bhubaneswar on this the 4™ April, 2026.

SWORN BEFORE ME ‘AA"/

. .DEPONENT
ol ,pa £
UMAR PRADHAR Oone, aoniol Bo
MAN&%‘#A(RY PUBLIC
BHUBANES

N-7 1 /2009
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6 ANNEXURE-R2/1 &9

_ EPABX: 2561909/2562847
Tel: 2562822, 2560955
. Email: Pari sh1@ospcboard.org

Website: www.ospcboard.org

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST AND ENVIRONMENT, GOVERNMENT OF ODISHA)
Paribesh Bhawan, A/118, Nilakanthanagar, Unit - VITI,
Bhubaneswar - 751 012, INDIA

No. 366 q Date: 20 - 3-202 ¢

VII- L - Misc - 1294 Speed Post / E-mail

To

The Collector & District Magistrate
Mayurbhanj

The Member Secretary
SEIAA, Odisha,
Qrs. No.SRF-2/1, Unit-1X, Bhubaneswar.

Sub: OA No.28/2025/EZ - Pramod Kumar Hembram vs. State of Odisha & Others.

Sir,

The OA has been filed alleging illegal operation of sand mine by R-6, who is the
lessee of Budhabalanga River Sand bed - 11l over an area of 12.33 acres or 4.989 hectare in
village Sankhmod under Betnoti Tahasil in Mayurbhanj district in violation of environmental
clearance and consent to operate conditions as well as Sustainable Sand Mining Guideline-
2016. The Hon’ble Tribunal while adjudicating the case vide their order dtd.19.02.2026 at
para-7 has been pleased to constitute a joint committee comprising of representative of
SEIAA, Odisha, Odisha State Pollution Control Board and District Magistrate, Mayurbhanj
and directed the same to undertake the visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the concerned project proponent, verify
the factual position and suggest appropriate remedial action. The State Pollution Control
Board has been declared as the Nodal Agency for coordination and compliance.

Er. Manmohan Murmu (Mob-9438025035), Regional Officer, Balasore of this Board
has been nominated to represent the Board in the committee constituted by the Hon'ble
Tribunal, who shall also act as the Nodal Officer in this case. You are requested to kindly
nominate your representative so that he can contact the Regional Officer, Balasore (Nodal
Officer in this case) to facilitate the joint inspection of the site within the stipulated time fixed
by the Hon’ble Tribunal. The case is adjourned to 08.04.2026 for hearing. Copy of OA along
with order dtd.19.02.2026 of the Hon’ble Tribunal is enclosed for your ready reference.

Yours faithfully,
Encl: As above. I
@
Member Secretary
MemoNo, 36 70O / Date: 30~ 3- £ E-mail/Speed Post

Copy along with copy of enclosure forwarded to the Regional Officer, SPC Board,
Balasore for information and necessary action.

Encl: As above. t"w %‘ ,.v‘

Member Secretary



7 ANNEXURE-R2/2

Tel No.06782 244110
Website: www,
E-mail: rospcb.balasore@ospcboard.org

[CRVEIRTIFY

- REGIONAL OFFICE, BALASORE
b STATE POLLUTION CONTROL BOARD, ODISHA
IFOREST NVIRONMENT 8 CLIMATE CHANGE DEPT . GOVT OF ODISHA)
Al Flot No.1602, Ganeswarpur, Balasore, Odisha 7566019
No.. |!9 B . /est(1)/450 o1, 85) 03293,

...........................................................................

The Environmental Scientist, SEIAA, Odisha

Sub: O.A. N0.28/2026/EZ-Pramod Kumar Hembram vs. State of Odisha & Others

Sir,

With reference 10 the subjeci cited above, | am to inform thar the Hon'ble NGIT
vide oider dated 19.02.2026 nos conslituted a joint ccmmittee and directed 1o
unaertake visits to the site, 100k infc the grievance of the applicant, associate the
apoiicant ond representatives of the concerned project proponents, verify the foctuai
position and sugges! aporopriote rermedial action. In this regard a discussion was made
with ail the committee memt:ers/representatives and accordingly site visit is scheduled
to be undertaken on dated 26.03.2026 at 09.00 A.M.

Therefore, vou are requested to make in convenient for the visit the site in
guesiion on the scheduled dote cnd time.

Yours faithfuliy,

U4
: . : Regior%lt’Bl%lgéf
Memo No, | ) 9AY. ... /.::.:,.AE.).!?%].%&W

Copy forwarded to Smt. Priyanka Behera, M/s Budhabalanga River Sand Bed-Ill,
w/o Sri Khageswar Behera at Sathilo. PO. Beinoti, Dist. Mayurbhanj, Odisha 757025 for
information and requested 10 be present curing the site visit or depute authorized
representative.

o802t
a Regional Officer
Memo No,-...l.l9..>............../Q!:.&E./.Q}[.Z..?éé
Copy forwarded to S:i Framod Kumar Hembram, $/0 Kshetri Charan Hembram,
At. Ward No.17, Bijayaramchancrapur, Chipatastia, PO. Bhanjpur, Dist. Mayurbhanj,
Odisha 757002 for information and requested to be present at the site during scheduled
commitiee visit.

0% 2826
Regionai Officer
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8 ANNEXURE-R2/3 Collyr1

" JOINT INSPECTION REPORT ON BUDHABALANGA RIVER SAND BED-ll, AT VILLAGE
SANKHAMOD, TAHASIL-BETNOTI, DIST-MAYURBHANJ, ODISHA, IN THE MATIER OF O.A
NO.28/20246/EZ KOLKATA FILED 8Y PRAMOD KUMAR HEMBRAM VS. STATE OF ODISHA & OTHERS.

In compliance to the order dated 19/02/2026 of the Hon'ble NGT, EZ Bench, Kolkata in
the matter of O.A No.28/2026/E1 - Promod Kumar Hembram Vs, State of Odisha & others, the
joint committee conducted the inspection of Budhabalanga River Sand Bed-lll. a! Village
Sankhameod, Tahosi-Betnoti, Dist-Mayurbhanj, Odisha, on dated 26.03.20246 as per date and
time fixed by the Regional Officer, State Pollution Control Board, Balasore as a Nodal agency
for this case, vide Letter no.1193 d1.25.03.2026 to verify the factual position of alilegations
made by the petitioner of the aforesaid case and suggest appropriate remedial action. In
order to comply the Hon'ble NGT order dated 19.02.2024, a joint committee was formed
comprising the member as follows:

1. Dr. Dayasindhu Parida, the Sub-Collector, Baripada, Mayurbhanj
2. Shri Udayabhanu Sahoo, the Mining Officer, Mayurbhanj. Odisha
3. &, Manmohan Murmu, the Regional Officer, SPCB. Balasore

4. Dr. Pradeept Kumar Nayak, Environmental Scientist, SDEIAA, Odisha
Along with above committee member, Er. Anil Kumar Barik, Deputy Environmental Engineer,

SPCB, Balasore, Shri Bhabani Sankar Patra, Junior Mining Officer, Baripada, Mayurbhanj, Shri
Khageswar Behera, H/o-Smt. Priyanka Behera, lease holder of Budhabalang River Sand Bed-
Il and Police personnel of Baisinga Police station and some vilogers of Kathcpal and
Sankhamod were present there. A letter was intimated to the petitioner vide letter no. 1195
dated 25.03.2026 by the Regional Officer, Balosore but the petitioner was not present during
the joint visit.

During the field visit following observations were made with regard to the said petition
filed by Pramod Kumar Hembram vide O.A no. 28/2026/EZ before the Hon'ble NGT, Eastern
lone Bench, Kolkato.

The unit was non-operational at the fime of Inspection by the joint inspection team.

Sl Facts In brief of the Original Application Observation made during

No. inspection
1. Thot the present applicant is a Resident of Ward | No Comments

No. 17 of Baripada Municipality and deeply
engoged with conservation and environmental
issues of Mayurbhanja District. The applicant is
deeply concemed with the ongoing illegal sand
mining by the Private Respondent

That the applicant is a resident of Baripada and | The joint commitiee visited the
s concemed with the illegalties in alleged site of Budhabalanga
Budhabalanga River Sand Bed-lil by the excess River Sand Bed-lll and observed
sand mining. obstruction of river, Mechanical the following points as follows:

Mining ond fransport of sand loaded heavy

; i. Most of the lease area
hicles thr h vilage road and there b ¢

i ’ e 9 Y cover with water and me_

1
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damaging the road, causing inconvenience,
environmental poliution, health hozords and
disrupting the public order and causing loss to
the public exchequer,

=1
by

committee has not
observed any mining
activities during joint visit,
Also, not observed any
tronsporting vehicles ond
machineries present near
the sand bed.

The soid sand bed is not in
operation since 07.06.2025
and simultaneously, a letter
was issued by the Mining
Officer. Mayurbhanj vide
1701 doted 26.06.2025 for
closer of mining lease during
monsoon period and then
the quary & not in
operation till 26.03.20246 due
to water logged ond the
SEIAA, Odisha rejected the
Amendment of EC in
respect of issue on
replenishment study report.
Earier, the Mining Pian of
Budhabalanga River Sand
Bed-ll was opproved on
23.11.2021 for g period of 5
years.

Environmental Clecraonce
(EC) was issued by the
SEIAA, Odisha in favour of
Tohasidor, Betnoti vide EC
identification no.
EC22B0010R 124834 dated
31.03.2022 for extraction
quantity of sand 5000 cum
in 1" year subject to
submission of replenishment
study report by November,
2022. Copy of EC letter is
attached in Annexure-l.
Then, transfer of EC was
issued on 27.01.2023 with
same terms ond conditions
of EC subject to submission
of replenshment study
report by December, 2024.
Copy of Transfer of EC letter
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vi.

vil.

is attached in Annexure-Il.
The lease agreement was
executed on 13.02.2023 for
a period of 5 years and the
source was operated on
16.02.2023. The project
proponent has extrocted
1986 cum of sand from the
source for the period
16.02.2023 to 13.06.2023.
Copy of lease ogreement is
aftached in Annexure-lIl.
Then, the sand source was
transfered from Tahasi
Office vide letter no. 2517
dated 11.07.2023 to Mining
department as per
Government of Odisha
circulor no. 318! dated
27.03.2023 of Steel ond
Mines Depariment. Then,
the project proponent has
extracted 2,156 cum of
scnd for the period
16.10,2023 to 13.02.2024.
Copy of fraonsfer of lease
from Revenue Department
to Mining Deportment is
atfached in Annexure-IV,
Then., the project proponent
submitted Amendment of
EC to SEIAA, Odsha on
21.03.2024 ond requested to
allow production quantity of
sand based on
replenishment study report.
The amendment of EC waos
rejected by SEIAA, Odisha
on 27.08.2024 os per the
recommendation of State
Llevel Expert Approisal
Committee (SEAC) that
Replenishment Study is no!
done as per guidelines of
MoEF & CC, Govl. of India.

All minor mineral quarries of
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&,
-

Mayurbhan| District were
non-operated for the period
08.08.2024 to 18.04.2025 due
drection of Hon'ble NGT in
OA No.125 of 2024 order
dated 08.08.2024 on issues
of District Survey Report
(DSR) of Mayurbhanj District
cnd the malter waos
disposed of in final order
dated 10.01.2025 of Hon'ble
NGT, EL. Kolkata.

The District Survey Report
(DSR) of Mayurbhanj District
was approved by SEIAA,
Odisha vide identification
no. EC25C01070RS5782226N
dated 18.04.2025.

Then, Mining Officer,
Mayurbhanj vide letter no.
1108 dated 25.04.2025 has
requested 1o SEIAA, Odisha
for allowing un-extraction
quontity of sand of
Budhabalang Sand Bed-lll in
adhoc manner upto
approval of Amendment of
EC. The SEIAA, Odisha
aiowed the extraction
quantity of sand 858 cum
(i.e. opproved quontity of
sand in EC letter doted
31.03.2022 - already
extracted quantity of sand
4142 cum). Consent to
Operated was issued by
State  Poliution Control
Board vide letter no. 2040
dated 19.05.2025 valid upto
31.03,2026. Then, the project
proponent has extrocted &7
cum of sand for the period
04.06.2025 10 06.04.2025.

The Amendment of EC
dated 24.04.2025 was
rejected by SEIAA. Odisha

!
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E

on 19.07.2025 due o
incomplete replenishment
study report and the
recommendation of SEAC
for rejection of Amendment
of EC, Then, no permission
was gallowed by Mining
Officer, Mayurbhaonj for
extraction of sond due to
the acbove reason.

Further, the project
proponent has submitted
afresh Amendment of EC
application to SEIAA,
Odisha on 17.08.2025 ond
the same was rejected by
SEIAA, Odisha on 14.10.2025
due to two palches in lease
areq.

The present cpplication challenges the violation
of sustaingble sand mining guideline in
Budhabalanga River Sand Bed-lll Over an area
of 1233 Acres or 4,989 Hectares in Vilage
Sankhmod under Betnoti Tahasil of Mayurbhanj
District of Cdisha

No

such

types of violation

observed during the joint visit os
most of the lecse crea is water
logged ond mining octivities stop
since 26.06.2025.

That on dated 31/03/2022 Environmental
clearance hos been granted in favour of
Tehasildar Betnoti for Budhabolanga River Sond
Bed-ll Over an area of 12.33 Acres or 4.989
Hectares in Vilage Sonkhmod under Betnoti
Tahasil of Mayurbhanj District of Odisha. that in
the Environmental Clecrance condition No. 7.1
under the heading of Stipulate Conditions it is
caotegorically mentioned that “Study report on
rote of replenishment shall be submitted by
November, 2022" however the Betnoti
Tahasidar foiled submit the saome within the
stipulated time., Copy of the Environmental
clecrance dated 31/03/2022 granted in favour
of Tahasidar Betnoti is annexed here unto as
ANNEXURE-1.

‘o

=

The environmental
clearonce (EC) waos issued
by the SEIAA. Odisha in
favour of Tahasildar, Betnoti
vide EC identification no.
EC22B0010R124834 dated
31.03.2022 for extraction
quantity of sand 5000 cum
in 1" yeor subject to
submission of replenishment
study report by November,
2022.

Then, transfer of EC was
issued on 27.01,2023 with
same terms and conditions
of EC subject to submission
of replenishment  study
report by December, 2024,
The lease agreement was
executed on 13.02.2023 for
period of 5 years and the
source was operated
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.Nl

16.02.2023. The project
proponent has extracted
1986 cum of sand from the
source for the period
16.02.2023 to 13.06.2023.

The project proponent
submitted Amendment of
EC to SEIAA, Odisha on
21.03.2024, 24.04.2025 aond
17.08.2025 in respect of
replenishment study report
and after conducting pre-
monsoon ond post-
monsoon and the some was
rejected by SEIAA, Odisha in

subsequent period.

It is pertinent to mention here tha! in the
Environmental clecrance dated 31/03/2022 in
condition No.7.2 it is categorically mentioned
that “The project proponent has to carmry out by
engoging cppropriate consultant, a study of
the annual replenishment rale of sand by
collecting pre monsoon & post monsoon data
from the field to know the quantum of volume
of sond deposited/replenished & extracted in
the mining lease area. The detailed comparison
of both pre-monsoon aond post-monsoon
elevation data shall be included in the study
report, The replenishment rate of sand may be
calcuiated by using the volumetric survey
method or any other methods as laid down in
Enforcemen! & Monitoring Guidelines for Sand
Mining. 2020 issued by the MoEF & CC, Govtl. of
India. The finding of the study shall be submitted
fo SEIAA to assess the rate of replenishment of
mined out sand in the lease area. Pending
camying out of the study & submission of the
report, this clearance is being granted in an
adhoc manner and is ligble 1o be revoked after
one yeor if satisfoctory replenishment study
report is not submitted. The submission of study
report of rate of annual replenishment of sand
within one year is obligatory for the project
proponent”, in the present case the PP ie the
Tahasildar Betonati failled to fie the ARSS report
for which the Environmental Clearance dated
31/03/2022 automatically stands revoked.

The detqils are mentioned in Paro-
02 and Poro-04 above.

It is further submitted tha! oagain on dated
27/01/2023 the Environmental clearance has
been transterred in favour of the private

Respondent wherein it is catlegorically

The detagils are mentioned in Paro-
02 ond Para-04 above.

6
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mentioned that “Transfer of Environmental
Clearance (EC) of! Budhabalonga River Sand
Bed-ll issued vide SEIAA, Odsha EC letter/EC
identification no./EC  identification  no.
EC2280010R 124834 dated 31.03.2022 is allowed
in favour of Smt, Priyanka Behera the successful
bidder for the said quamy for an annual
extraction quantity of 5000 cum. The annual
rate of replenishment study report [ARSS) of
sand shall be submitted by December 2024, The
other stipulated terms and conditions of the
original EC initially granted remains same
subject to satisfactory compliance to all the
stipulated terms and conditions of EC along
with cdditional stipulated conditions”. However,
in the present case the private Respondent has
foled to file the satisfactory ARSS report for
which the Environmental clearance hos
outomatically becomes infructuous. Copy of
the Environmental Clecrance dated 27/01/2023
granted in favour of Private Respondent is
cnnexed here unto as ANNEXURE-2

It is pertinent 1o mention here that the Privale
Respondent on dated 21/03/2024 fied one
Environmental Clecronce amendment
proposal before the SEIAA and the same haos
been placed before the 18th Meeting of State
Expert Appraisal Committee, Odisha held on
02/05/2024, that in the SEAC meeting the SEAC
rejected the proposal of Private Respondent
Stating “The SEAC decided to reject the
proposal as the lease area is cover with water
body as per the kmi fie". Copy of relevant
portion of minutes of SEAC meeting held on
daoted 02/05/2024 s annexed here unto as
ANNEXURE-3

The detagils are mentioned in Para-
02 and Poro-04 above,

It s further submitted that the Privote
Respondent again on dated 24/04/2025 fied
another Environmental Clearance amendment
proposal belore the SEIAA and the some
proposal was placed before the 72nd Meeting
ol State Expert Appraoisal Committee, Odisha
held on 22/05/2025 and in the same meeting
members of SEAC has rejecled the proposal of
the Privale Respondent giving the following
reasons, “The SEAC decided o reject the
proposal for the following reasons: a) The
mining lease comprises of two parches cof
200meters distance. The same canno! be
considered as @ single lease as boundary of

The details are mentioned in Poro-
02 ond Poro-04 above.

7
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the lease cannot be defined due to mineral
deposit area is located in two different patches
which are 200meters gpart. b) This lease orea
con be separated as two leases and they have
to apply afresh in cluster approoch cfter
obtaining opproval from Steel ond Mices
Departmen! for two different leases.” Copy of
relevant portion of minutes of SEAC meeting
held on dated 22/05/2025 s annexed here
unto as ANNEXURE-4

It is further submitted that the Private
Respondent again on dated 17/08/2025 fied
another Environmental Clearance amendment
proposal before the SEIAA and the same
proposal was placed before the 88th Meeting
o! State Expert Appraisal Committee, Odisha
was held on 26/08/2025 and in the some
meeting members of SEAC has rejected the
proposal of the Private Respondent giving the
following reasons, “The SEAC decided tfo reject
the proposal for modification EC due to
following reasons: 1. Two patches of Lecse area
should be considered as independent! Lease
under cluster approach. 2. This lease area can
be separated as three leases and they have to
opply afresh in cluster opproach after obtaining
opproval from Steel and Mines Department for
two different leases. 3. When the rejection letter
was issued on 19, 07.2025, it is not clear how PP
has submitted a Complionce letter to reasons
ol rejection duly signed on 17.06.2025." Copy of
relevant portion of minutes of SEAC meeting
held on dated 26/08/2025 is annexed here unto
as ANNEXURE-5

The details are mentioned in Para-
02 ond Para-04 above.

10.

It is pertinent to mention here that as per the
Environmental Clearcnce condition No. 7.3 of
the Environmental Clearance dated 31/03/2022
the Project Proponent is required to camryout
the mining in monual manner by engoging
labourers however in the present case the
Private Respondent i extrocting sonds by
engaging heavy excavators. Photlographs
dated 06/11/2025 suggesting the Private
Respondent is comying ou! the mining by
engoging excavators is annexed here unto as
ANNEXURE-4

No such types of machineries
have been observed during the
joint visit as most of the lease area
is water logged ond mining
activities stop since 24.06,2025.

It s humbly submitted that the mining is
supposed to be of Dry Pit and Manual means of
mining and loading. However, the mining is
done by engaging Earth Mover/Machines of
different copacity which is stictly prohibited
and not! approved by any of the regulating

The details are mentioned in Paro-
10 above
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authorities. The machine used for sand mining is
with Model No Hundai 215, JCB 205, JCB 81
AND JCB 140 with 5.7m Boom length and 2.9m
Arm length. The Bucket capacity is around 1,22
Cubic Meter

12.

That in the Environmental Clearance letter
dated 31/03/2022 in condition No. 7.5 it is
categorically mentioned that “The lease area
ond the oaoctual working area shall be
demarcated on the ground by erecting
durable masonry /concrele pillars by the
project proponent”, however in the present
case no such concrete pilars have been
posted by the Private Respondent

During joint visit the committee has
observed that there cre pillor
posting present [o}] river
embankment adjacent fo lease
area and dispiay board was found
existing of the copproach road
leading to sand quarry which is
500 meter away from the lease
areq.

13.

It s pertinent to mention here that in the
Environmental  Clecronce letter  dated
31/03/2022 in condition No. 7.7 it s
categorically mentioned that “Mining is not
permissible within the water channel or stream
flow area. No stream shall be diverted for the
purpose of mining and no natural waler course
shall be obstructed. The mining or any ancillary
activity shall not in any way disturb the flow
pattern of the river water during the non-
monsoon period. There shall be no sand mining
in the river during the rainy season or when
there is flow of water in the river.,” However, in
the present case the lessee s camying out
instream mining. Photograph dated 23/11/2025
suggesting the lessee is camying out instream
mining s annexed here unto as ANNEXURE-7.

During joint visit, the commitiee
has not observed any obstruction
of natural water course of river
necr the mining lease orea due o
mining octivities.

14,

It is further submitted that in the Environmental
Clearaonce letter dated 31/03/2022 in condition
No. 7.10 it is categorically mentioned that no
transportation of the minerals shall be permitied
o pass through the villoge road, however in the
present case all the mineral looded heavy
vehicles are passing through densely populated
vilages

The committee has observed that!
there is only one fransporting route
which connected from soid sand
bed to Singlomunduli-Nadpur road
is o permitted road for transporting
of sand from Budhabalanga Sand
Bed-lll source.

15.

It is not out of place to mention here that in the
Envionmental Clecronce lefter  dated
31/03/2022 in condition No. 7.12 it s
categorically mentfioned that the vehicles
carrying sond should not be overlooded ond
shall be covered with tarpaulin, however in the
present cose the mineral carrying vehicles are
not covered with tarpaulin cover

No such types of transporting
vehicles observed during the joint
visit as most of the lease area is
water logged and mining actlivities
stop since 26.06.2025,
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16.

It is pertinent to mention here that as per the
mining plan the lease crea has been divided
into two ports and that should be considered as
two mining lease area under cluster approach
and not by a single lease area, further the
lessee is extrocting sonds beyond the
permissible area/lease boundary ond the some
is in violation of Environmental Clearance
condition. Copy of the google earth image
suggesting the lessee is extracting sands
beyond permissible area is annexed here unto
as ANNEXURE-8

The Mining Officer, Mayurbhanj
intimated to the joint committee
that, it is on old source operated
since 2015-16 to 2020-21 and then
the same source was further
auction for the period 2022-23 to
2027-28. The said Budhabalanga
Sand Bed-lll source s coming
under villoge Sankhomod under
Betnoti Tahasi. In between the
Two patches of the sand source o
small patch s coming under
different Tohasi ie. Bodosahi
Tahasil. Hence, the mining plan
was approved ecrier as two
patches coming under viloge
Sonkhamod under Betnoti Tahasil
as single source excluding the
small patches coming under
different Tahasi which located
opposite site of the scid quarmy.
Becouse of the two paiches of
lease areq, the amendment of EC
was rejected by SEIAA, Odisha on
14.10.2025 aond then the quarmny is
not cliowed fo operate by Mining
Depaortment since 26.06.2025,

17.

It is not out of place to mention here that the
Mining should be restricted to single shift only
that is for 8 hours (7am o 12noon and 2pm {o
5PM) however it takes place all though out day
and nigh! using high-power excavators. No
qualified Mines Manager, Foreman and Male
with certificate of competency as per mines
act. Copy of the photographs suggesting
mining activities s camied out by the lessee in
night time is cnnexed here unto as ANNEXURE-9

No such types of transporting
vehicles observed during the joint
visit as mining activities stop since
26.06.2025.

18.

No Pillar posting in the lease orea: Though the
mining plan suggests that the lease area has
been demarcoted by the Revenue Inspector
but on ground there has been no demarcation
and no distinct pillar posting allowing the
mining to sprecd randomly all ocross the
riverbed

The details mentioned in Para no.
12 as the cbove.

19.

No disploy board (information detais) of
siatutory clearaonces in the lease orea: The
details of environment clearance are supposed

The detais mentioned in Para no.
12 of the above.

10
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to be dsplayed in the lease area by the lessee
and no such information of stotutory clearance
has been displayed in the mining lease area

Mining in Safety Zone and Close to River Bank:
The Google Earth Imoge and photogrophic
evidences confirms that the mining operation is
violating the safety Zone and 1/5 width of
stream bed from the River Bank

During filed visit the committee
observed that the lease not in
operation stoge since 246.06.2025
and the safety zone of sond bed
is nol damaged due to mining
activities.

21,

Sand Mining by cutting the River Bank and the
sand extracted from the river bonk and
adjoining areas and domaging the adjoining
ogricultural londs. Several ogitation has been
made by the local vilagers but no action taken
by the cuthorities

During fied visit the committee
observed that the lease not in
operation stage since 26.06.2025
and no extraction of sand from
river bank and agricultural loand
has been observed. Also, there s
no mark of cutting the river bank
due to mining octivities and
adjoining agricultural lands.

Obstruction of free flow of river by making
fllegal road using concrete homepipes and
morum. Obstruction of River and unauthorized
road and bridge is not permissible in law. In this
regard the Execulive Engineer of Imigation
depariment should have taken aoction but
remained mute spectator for the reason known
to the authority

During the joint visit the committee
has not observed any obstruction
of free flow of river by making
ilegal road using concrete home
pipes and mormum,

23.

Sand Mining during Monsoon Period: That in the
present case the Mining continued even in
Monsoon season. It is humbly submitted that the
normal dates for onset of monsoon for Odisha
state s Sth June and withdrawal date is 15th
Oclober and same has been considered in the
Sustainable Sand  Mining  Management
Guideline 2016. The River Bed mining should
only be cllowed during the dry season., No River
bed mining should be permitted during rainy
season (Appendix 9).That the data suggest the
mining was done during the Monsoon Period.
However, no action has been taken by any of
the Authorities

The Mining Olfficer, Mayurbhanj
intimated to the joint commitiee
that, @ nofice No.1701 dated
26.06.2025 for closer of mining
operation during monsoon period
and the quarry was not operated
thereafter. The copy of the some is
attached in Annexure-V.

24,

legal Hoarding and Stockpile: The extracted
sand s required to be sent directly to the
destination point and there is no provision for
illegal hoording ond stock pile. However, the
lessee use 1o hoord ond stock the sand near fo
lease area and all these stock piles are illegal.

The Commitiee no! observed any
llegal Hoarding aond Stockpile of
sand during joint visit, Eorlier on
dated 26.11.2025, the sub-
divisional committee, Baripoda,
Mayurbhanj seized 112 cum of
sand horded outside the lease

11
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area (i.e. 200 meter away from the
legse) ond auclioned it @ Rs.
95.447/-. Aso, seized an excavator
and colected o penalty
amounting of Rs. 2.0 Lakh from 5ri
Manas Kumar Jena. Copy of the
same is attached in Annexure-VI.

25. |Replenishment Study ond Pre and Post |[The project proponent has
Monsoon Assessment Not conducted: There has | submitted replenishment  study
been no replenishment study conducted as | report through Amendment of EC
required ofter every monsoon season ond | application to SEIAA, Odisha and
assessment of extraction prior to monsoon were | the same was rejected due to
also not conducted by the Mining Department | different reason. There is no excess
and thereby allowing the excess mining fo be | mining establshed against the
covered up and resulting in loss of revenue and | lease holder aos per record
deep sand mining availgble in the Mining Office,

Mayurbhanj and most of the times
the mining operation stopped due
to different reason.

26, |That in order to check the ilegal sand mining, | The Mining Officer intimated to the
Government of Odisha has come out with a |joint commitiee that reguior
guideline doted 26/04/2019 where instructions | monitoring is going on for any type
for prevention of ilegal sand quarmying issued |of llegal ond un-outhorized
from time to time. The instructions include robust | mining.
monitoring mechanism, revenue and police
administration shall seize the mochine and
vehicles, criminal proceedings, temporary
check gatfes. squads should be constituted.
technical support of ORSAC may be taken for
satelite based monitoring. all complaints of
unauthorized quarying be ingquired by Sub
Collector/Tahasiidar within 72 hours and prompt
remedial measures be taken and monthly
review of violation cases ore suggested in the
guideline and none of the points have been
followed by the District Administration and
Tahasidar. Copy of the Government order
dated 26/04/2019 is annexed here unto as
ANNEXURE-10.

27. |That Odisha Sand Policy 2021 brought in shope | Mentioned in Paro-26 as the

of resolution dated 2/09/2021 by Revenue ond
Dissaster Management Department,
Government of Odisha for stricter monitoring of
sand mining in a sustainable manner but there
has been no implementation of the policy on

the ground there by confining the policy o
papers without any oction

above
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Further the environmental clearance
letter/Consent to Operate restricts that there
should not be any in stream mining and in the
present case the private respondent is lifting the
sand from in stream of the river and obstructing
the free flow of the river

The details mentioned in Para no.
12 as the above.

The vehicles camying the sand do not cover
with tarpaulin and being overloaded ond
thereby causing air/dust poliution. It i humbly
submitted that the local people have to loce
many inconvenience because of uncovered
tractors camrying the sand from the mining site
through busy streets and populated village
road of the petitioners.

The details mentioned in Para no.
15 as the above.

That there has been no sprinkling of water on
Road and becaouse of transportation of heavy
vehicles it causes more air and dust poliution. It
s further submitted that the vehicles use to
operate even in Peak hour which is a violation
of the Environment Clearance Condition

The detoils mentioned in Para no.
15 as the above.

31

Transporting sond locded heavy vehicles
through the Village roads (PMGSY) resulted in
complete damaoge ond local peoples are
sutfering

The Committee has not observed
any doamage of viloge rood due
to transportation of sand and the
same was intimated by the
vilogers present during the joint
visit,

32.

That the measurement and replenishment study
should have been conducted by Tahasildar af
the beginning of every financial yeor and prior
to grant of work order for the next year and
same has not been done

Presently, the replenished quantity
of sand s oireody mentioned in
the District Survey Report (DSR).

That the Google Image cleoarly shows the
impression of Mechanical Mining and the same
technology was used by Expert Committee
while assessing the damoge and environment
compensation in Subarnarekha River and many
other cases

The joint committee not observed
any mechanical mining neither
during joint visit nor cbserved from
google earth map.

It s submitted that the EIA Notification
Amendment dated 15th January 2016 suggests
that A survey shall be carried out by the DEIAA
with the assistance of Geology Departiment or
imigation Department or Forest Department or
Public Works Department or Ground Water
Boards or Remote Sensing Department or
Mining Department elc. in the district. A Sub-
Divisional Committee comprising of Sub-
Divisional Magistrate, Officers from Imigation

The District Survey Report (DSR) of
Sond in respect of Mayurbhanj
District was prepared in  due
procedure. A survey has been
caried by the sub-division
committee and o certificate of
sub-commitiee is attoched in DSR
report was approved by SEIAA,
Odisha on 18.04.2025.
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depariment, State Pollution Control Boord or
Commiltee, Forest department, Geology or
mining officer shall visit each site for which
environmental clearance has been cpplied for
and make recommendation on suitability of site
for mining or prohibition thereof.

There s No monitoring of compliance of
Conditions of CTO by the Regional Office of
SPCB, Balasore Considering the threatl to the
embankment, loss of revenue, violation of
mining plon ond stondard environment
clearance conditions, damages to the riparian
ecology. the applicants have requested the
outhority to immediately enquire into the
matter and fake appropriate action against the
Tahsildar and Revenue Staff for their dereliction
in duty ond opporent coruption aond
involvement in revenue loss to the exchequer
by conducting the ground assessment of sond
mining on weekly basis ond obtaining the
satelite information from ORSAC. The officers
have failed in dischorging their duties for not
taking legal action to restrain the mechanical
mining ond plying of Hyvas and for that
cppropriate disciplinary proceedings is needed
ofter due inquiry

The Regional Officer, SPCB,
Balasore intimated that regulor
inspection of conditions imposed
in the CTO order is carried out on
regular basis as per the category
ond frequency of inspection of the
Board.

That the Deputy Director of Mines, Baripado
who cpproves the mining plans of Sond Beds
with conditions has a duty to monitor if the
conditions are complied and not violated. Also,
while submitting the annual return in Form Z for
the mining circle for every financial year has fo
state the quantity of mineral extracted and not
just rely on the statement of lessee. In this
regard also no such measurement fakes place

{for sand mining in the mining circle.

The Mining Officer, Mayurbhanj
intimated that conditions of Mining
Plon cre being monitored on
regular basis.

37.

That the Procedure for Processing of Consent 1o
Operate (CTO) Application by State Pollution
Control Boord, Odisha as uploaded in website
of Odisha State Poliution Control Board says
that inspection of the site and compliance of
CIE condition is pre-requisite. The relevan!
portion is reproduced as foliows:

I The concermed officers at HO / RO shall
scrutinize the aopplication and raoise
clarification to the industry online, if any

i. The Consent to Operate
(CTO) copy Iissued State
Poliution Control Board.
Odisha Is uploaded In
website of Odisha State
Poliution Control Board in
public domain anyone can
assess the same by log in
SPCB website. In case of
sand mine, as far as pollution
control is concemed, there is

14
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deficiency / discrepancies are observed
in respect of consent application or its
accompaniments or fees.
Simultaneously, they will take steps for
getting inspection report so as to avoid
delay and ecrly disposal of the case.

il. The concemed officers of Regional
office of OSPCB shall conduct inspection
of the industries and mines, conduct
monitoring of stack emission. ambient air
quality, analysis of effiuent samples etc.
as per the standard procedure prepared
for Air and Water sampling and analysis.
They should also verify compliance o the
Consent conditions (directions, if any)
ond upload the detailed observations
(inspection ond monitoring reports)
online Further the check list prepared the
boaord also requires compliance status of
consent to establish for issuing consent to
operate to a unit and the same has not
been followed in the present case.
Further the CTO ond CIE is issued
mechanically without any inspection of
the site. Copy of the guideline ond
checklist prepared by the Board and the
link to the site s as follows.
hitp://ospcboard.org/wpcontent /u
ploaoads/2017/03/09%Jun
2016PROCEDUREFORCTOAPPLICATIONI,

pd

no need of permanent type
structure. The Air Pollution

arises mainly due fo lifting,
loading and tronsportation
of sand. The lessee provides
crangement such as mobile
water tonker for sprinkiing
over the approach road
and tfarpauiin o cover the
sond lodden vehicles for
preventing sond from
getting airbome. Based on
the observation of
arrangement towards
control of fugitive emission
by the lessee consent to
operate has been
considered in the instant
cose. The sand quorry has
been inspected before
consideration of application
for CTE and CTO.

i. Presently, as per Office
Memorandum (OM) dated
14.01.2025 and 08.10.2025 of
MoEF & CC, Govt, of India,
the projects which need

prior environmental
clecraonce (EC)., aore not
required fo obtained

consent to establish (CTE).

That after issuing CTO, the state poliution
control board did nothing to ensure if the
conditions in the Consent to Operate were
complied in letter and spirit, The violations
contfinue unabated and no action has been
taken by the pollution control boord to revoke
the consen! 1o operale ond ensure that the

mining activity stops

The SPCB board inspec! routinely
once a yeor the red category of
industry/ mine for verification of
compliance status. In the instont
case the consent to operate vaolid
uplo 31.03.2026 was issued after
due inspection.

39.

That the sustainable Sond Mining Guideline
2016 suggests o Standard Environment
Clearance Conditions and the measures to be
adopted 1o check ilegal mining. however none
of the measures have been adopted such as
“(i} Project Proponent must ensure that the
security features of Transport Permission viz. (Q)
Printed on Indian Bank Association (IBA)

As per the susiainable Sond
Mining Guideline 2016 suggests
and g Stondord Environment
Clearance condition, the following
measures has been taken to
check ilegal mining

i. The Unique Barcode is used

in tronsit poss during
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opproved Magnetic ink Character Recognition
Code (MICR) paper; (c) Unique Barcode: (d)
Unique Quick Response Code (QR): (e) Fugitive
ink Background:; (f) Invisible Ink Mark: (g) Void
Pantogroph: (h) Watermark. (i) Project
Proponent must ensure that the CCTV comera,
Personal Computer [PC), Internet Connection,
Power Back up, access control of mine lease
site; and amangement for weight or
approximation of weight of mined out mineral
on basis of volume of the trailer of vehicle used
ot mine lease site are available, (i) Project
Proponent must ensure the Scanning of
Transport Permit or Receip! and uploading on

Server. (iv)The State Mines and Geology
Department should print the Transport
Permits/Receipt with security features

enumerated at Parograph (i) cbove and issue
them fo the mine lease holder through the
District Collector. Once these Transport Permits
of Receipts are issued. they would be uploaded
on the server against that mine lease areo.
Each receipt! should be preferably with pre-
fixed quontity, so the total quantity gets
determined for the receipts issued. When the
Transport Permit or Receipt borcode gets
scanned ond invoice I§ generated, the
particulor borcode gets used and its validity
time is recorded on the server. 5o, all the details
of transporting of mined out material con be
captured on the server and the Transport Permit
or Receipt caonnot be reused. (v) The staff
deployed for the purpose of checking of
vehicles camying mined mineral should be in a
position to check the validity of Transport Permit
or Receipt by scanning them using website,
Android Application and SMS. (vi) In cose the
Vehicle breckdown, the validity of Transport
Permit or Receipt shal be extended by sending
SMS by drver in specific format to report
breckdown of vehicle. The server wil register
this information ond register the breckdown.
The State can also establish a caoll centre, which
can register breakdowns of such vehicles and
extend the validity peried. The subsequent
restort of the vehiclie olso should be similarly
reported to the server/call centre, (vi) The route

<Em=

vi.

transportation of sand.
Personal Computer (PC)
internet Connection

Project Proponent must
ensure the Scanning of
fransit Permit or Receipt
and uploading on Server
Instruction given for
installation of CClv
Camera by individual lease
holder.

14MS in the line of I3MS (o
software to ftrack illegal
mining in Mgjor Minerals) to
monitor the actual
quantum of extraction and

transportation minor
minerals from source has
been implemented.
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of vehicle from source to destination should be
tfracked through the system using check points,
Radio frequency identification (RFID) Togs, and
Global Positioning System (GPS) tracking. (viii)
The system shall encble the Authorities 1o
develop periodic report on  different
porameters like daiy [ifting report, vehicle
log/history, lifting against cliocation, ond total
lifting. The system can be used to generate
auto mails/SMS. This will enable the District
Collector/Magistrate to get all the relevant
detais and will enable the cuthority o block
the scanning facility of any site found to be
induiged in iregularity. Whenever any authority
intercepts any vehicle transporting ilegal sand,
it shall get registered on the server and shall be
mandatory for the officer to fill in the report on
action taken. Every intercepted vehicle should
be tracked.

That the Chiet Secretory, Govemmen! of
Qdisha on 11/11/2020 hos discussed about the
technical intervention such as 14MS in the line of
I3MS (a software to track illegal mining in Major
Minerals) to monitor the octlual quantum of
exfraction ond transportation minor minerals
from source but same has been just confined to
discussion ond no action has been taken
despite of the mandate in Sustainable Sand
Mining Guideline 2016 and 2020.

I14MS in the line of I3MS (a software
to track ilegal mining in Maojor
Minerals) to monitor the actual
quantum of extroction and
transportation minor minerals from
source has been implemented.

41,

The Environment impact Assessment
(Amended) Notification dated 01/12/2009 has
clarified the mode of communication of
environment clearance letters in paro 10 and
the same is reproduced as follows 10. Post
Environmental Clearance Monitoring: (i) (a) In
respect of Category ‘A’ projects, It shal be
mandatory for the project proponent to make
public the environmental clearance granted
for their project along with the environmental
conditions ond safeguards ot their cost by
advertising it in ot least two local newspopers of
the district or state where the project is located
and in addition, this shall also be displayed in
the project proponent’'s website permanently.
(b) In respect of calegory ‘B’ projects,
imespective of its clearance by MOEF/SEIAA,
the project proponent shall prominently

The environmental clearance (EC)
copy is uplocded in Parivesh Portal
that can be assess by anyone by
log in www parivesh.nic.in

There are no specific conditions

given in the environmenial
clearance (EC) letter dated
31.03,2022 in respect of
advertsement in  newspoper.

However, the EC copy is aready
uploaded in the Public Portal of
MoEF & CC website.
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odvertise in the newspaoper indicating that the
project has been occorded environment
cleacrance MOEF website where it is displayed
ond the detgis of So the nofification itself
makes it ample clear that the SEIAA has fo
place the environmental clearance letters in
public domain on govemmental portal
However same has not been complied in the
present case. In the present case the
proponent has not put ony prominent
advertisement in newspaper indicating the
project has been granted environment
clecrance.

42,

Consultation with Gramsabha /Pallisabha/
Viloge Assembly has not been conducted:
Mayurbhonj District being a Schedule V Area
under Constitution of India requires consultation
with the village assembly prior to auction of the
Sand Source and same has not been done in
the present case The area in question is
governed by Panchayats (Extension to the
Scheduled Areas) Act, 1996 in Short PESA Act
ond “Scheduled Areas” means the Scheduled
Areas as referred 1o in clouse (1) of orticle 244
of the Constitution. The relevant provisions of
PESA Act 1996 is reproduced as follows (e)
Every Grom Scbha sholl— (k) the
recommendations of the Grom Sabha or the
Panchayats at the cppropriate level shall be
made mandalory prior o grant of prospecting
license or mining lease for minor minerals in the
Scheduled Areas: () The prior recommendation
of the Grom Sabha or the Panchayats ot the
appropriate level shall be made mandatory for
grant of concession for the exploitation of minor
minerals by auction;

Before ouction, Gramaprachayat
recommendation for the soid sand
bed has aready conducted vide
letter no. 2940 dated 18.08.2021 of
Block Development Officer,
Betnoti, Mayurbhanj and the copy
of the same s afloched in
Annexure-VIL

It is further submitted that Sond Mining in
Budhabalong River bed af SANKHAMOD haos
caused serious environmental degradation and
ecological impaoact and Riparian ecology have
been badly affected by the alarming rate of
urnrestricted Sand Mining which damage the
river ecosystem, destruction of natural habitats
of orgonisms Eving on the river beds, affects fish
breeding ond migration. the associoted
riparian habitat. it has been further submitted

During joint visit, the commitiee
has not observed any mining
activities in the lease crea ond
also not observed ony odverse
impacts on river ecology due to
mining activities ot Budhabalango

sand Bed-ll lease ocrea of
Sankhamod viloge, Tahasil-
Beinoti, Mayurbhanj.

18
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the respondents whether the conditions are
being complied or not and that clows the
private respondent to violate the noms in
brood day light.

The Hon'ble Apex Court in Deepak Kumar Case
has observed that "We are of the considered
view that it is highly necessary to have an
effective framework of Mining plan which will
take care of all environmental issues and also
evolve a long term rational and sustainable use
of natural resource base ond also the bio-
assessment protocol. Sand Mining. it may be
noted, may have an adverse effect on bio-
diversity as loss of habitat coused by Sond
Mining will affect various species, flora and
founa ond it may also destablize the soi
structure of river banks and often leaves
isolated islonds. We find that, faking note of
those technical, scientific and environmental
matters, MOEFCC, Government of India, issued
various recommendations in March 2010
folowed by the Model Rules, 2010 framed by
the Ministry of Mines which have to be given
effect to, inculcating the spirit of Article 4BA,
Atticle 51A(g) recd with Article 21 of the
Constitution

During joint visit, the committee
has not observed any mining
activities in the lease crea ond
also not! observed any adverse
effects due to mining activities.

That Rule 37 specifies Conditions of quory
permit:— (1) The holder of a quarry permit shall
obey the following conditions, namely:— (e)
The holder of the quarry pemit shall maintain
complete and comect accounts of the minor
mineral excavated and quantity removed from
the area; (2) The holder of the quaries shall
aliow the Director, Confroling Authority and
Competent Authority or any officer outhorized
by any of them lo inspect the quarmying
operations and to check the accounts and
verify the delails of dispatches from the registers
maintained by him. (3) If any minor mineral is
removed in excess of the quantity permitted,
such material shall be confiscated and the
holder of the quory shall be liable for
punishment under the provisions of the Indian
Penal Code 1840, Act and these rules. (4) As
soon as removal of the mineral granted under
the permit is completed, the holder of the
quarry permit shall surrender the permit o the

This is @ matter on five (05) years
quarry lease, not quarry permit.
Hence. the point in light of quarry
permit is not cpplicable for this
case.
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Competent Authority and furnish the particulars 5
of permit confained in Form-§ indicating the
quantities of minor minerals removed and other .
information as may be required by the

Competent Authority. 1

Over all Observation

L

TEm=

vi,

vil,

The sand quarmy in questions was found not operating during the visit of Joint
committee and no trace mark of vehicles movement was observed.

The most part of the sand bed was found submerged in river water

The committee has not observed any mining of sand from the river embankment

The committee observed the existence of two numbers of pillars posted at comers
over the riverbank side. The other two pillars posting could not be verified as the area
was found submerged.

The display board was found existing at the approach road leading 1o sand quarry.
The quarry has been stopped operation since 26.06.2025 ond no e-fransit pass has
been issued since then,

During the joint visit of the committee some villogers were present af the site and
opined that the sand quarry is not being operated by the lessee since long. The nome
of the villagers with their signature is attached in separate sheet,

i Itis recommended that the operation of source may be cllowed after approval
of replenishment study report and obtaining Amendment of EC from SEIAA,
Odisha. Also, mining operation may be cllowed only if the sand bed is not
submerged other than rainy season ofter conformation of Mining Department.

. ’;oﬁb
$hii Udaybbhdid Sahoo, Dr. Dayasindhu Parida,
Mining Officer, Mayurbhan], Odisha sub-Collector, Baripada, Mayurbhanj
03¢
ea|ar2t '%‘”L/\ y’“
Er. Man urmu, Dr. Pradeept Nayak,

Regional Officer, SPCB, Balasore Environmental Scientist, SEIAA, Odisha
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Annexure-l

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environmant Impact Assessment
Authority(SEIAA), Orissa)

Tha TAHASLDAR
TAHASILDARBETNOTIMAYURBHANJ

?g’%!ETNOTl, TAMASILPS-BETNOTI DISTRICT-MAYURBHANJ -

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
i mnmdwwm

Sir'Madam,

This is in reference fo your application for for Environemental Cearance (EC)
ubmllu 1o IM,#EMA vide proposal number
Wﬂcum of

In ulpoct of &w}_‘o the environmental
durm Wn the P"::g}' 8 below. ™
I \'

 EC22B0010R}24834
zsnsoma;-ummam
1' \' 'm _. 16 ’.,;

caz , ',

EC Mentification No, /

ProjectActivity Ancm *_ 1;:Mdb\hun

PARIVESH

6, Mofrrqoﬂ '. "

Kame of CompanyQrganiration

klﬂ”‘d‘

r
"n

‘RnchandBod-luOm

33 Acres or 4 985 Hectares
Ww-:m«aom

Tahasi of Mayurthanj District of Odisha

TAHASILDARBETNOTIMAYURBHANY

and Virtuous Environmental Single-Window Hub)

(Pro-Active and Responsive Fadilitation by Interactive,

EC identfication No

« ECZ2B0Q10/A 24834

Location of Project Orissa
TOR Date NA

-~

The project detals along with terms and conditions are appended herewith from page
na 2 onwards

e-signed)
Dr. K Murugesan

Date: 3103/2022 Momber Secretary
SEIAA - (Orissa)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign gonorated from PARIVESH. Please quote identification
number in all future correspondence

This is a computer generated cover page

4
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ODISHA, BHUBANESWAR

(Comttutnd under iha EF Act, 1906 and CIA Notfication, 2008 by e MoEF & CC. Gavt. of lnwiia)
SREN UnadX Bhubanesear-TS1022, Tel 0674.2541029 F 8@ gmad com

N A s O

SEIAA File No: 250561/183-MINB2/01-2022

in River
Project: Application of Tahasiidar, Betnoti for mining of Sand from Budhabalanga
: Sand Bed-ll over an area of 1233 Acres or 4989 Ha in Vilage- Sankhmod,
Tahasi- Betnotl, District- Mayurbhanj -Environmental Clearance reg.

Ret Your online appiication dated 07.012022 for issue of EC vide File No:
SINVOR/MINZS50561/2022

pes This has reference to your online agplication seeking environmental clearance of
the mining project for mining of Sand from Budhabalanga River Sand Bed-lll over an
area of 1233 Acres or 4989 Ha in Vifage- Sankhmod, Tahasil- Betnoti, District-
Mayurdhanj. The proposal falls in the category 1(a)- ‘Mining of minerals’ in the schedule
of EIA Notfication, 2008 as amended from tme to lime. The proposal has been
appraised on the basis of the documents enclosed with the application, such as Form-2,
supporied by other necessary documents, namely the form-1, PFR, DSR, EMP,
Approved Maning Plan and Chechklist

2. The proposed activities in a nut shell as observed are as follows: -

. This is a propesal for mining of sand from Budhabalanga River Sand Bed-lil lying
in the Budhabalanga River bed located at vilage- Sankhmod, Tahasi- Betnoti,
Dist-Mayurbhanj, over lease area of 12 33 Acres or 4,989 Ha.

b. The mine area is a part of the Survey of India Toposheet No. F45014 bounded
by Laltude21°38331° N 1o 21"38408" N and Longitude: B6°49'488°E o
B6*4858.3°E

¢ The mining lease is an identfied sarat source in the DSR. The Budhabalanga

River Sand Bed-lIl sairal source will be leased out under the OMMC Rules 2016

by

EC Werticaton No. - EC2B0010A1248M  File Na - 260881183 MNB201-2022  Date of ssve EC - 31033022 Page 28
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by Tahasiidar. Betnoti to the successful bidder{lessee) on the basis of public
auction for a lease period of 5 years,

The mining plan of the mining project prepared has been approved by Mining
Officer, Baripada Circle, Baripada on 23.11,2021.

. As per the approved mining plan submitted, It is cbserved that the mineable

reserve in the leasa area is 17070 cum of sand, when extracted uplo a depth of
10 m No study of the annual rate of replenishment of sand has been done for
the sairat source which Is a pre requisite as per the guidelines of sustainable
sand mining management issued by the MoEF & CC, Gowt. of India, and as per
orders dated 13.09.2018 of the Hon'ble NGT.

The project proponent has aiso not furnished the width of the river, nor the
alignment of the extracton path for sand transportation. As reported by the

tahasildar, a river bridge is at a distance of 1.7Km away from the mining lease
area.

. The cluster amﬁahhnboen furnished by. the Tahasikdar certfying that there

is no other mine loatqd wlqiksoo;'rwﬂpm‘%ofp'mhcry of the proposed
N o g s - 5 o .l; il\ :

mine lease area. As reported by.dnszhasiﬂlnr.'.tfus,iplfal source is not a parnt of

As per the approved mining plan submitied, it is observed that sand from the

quarry will be extracted upto.a depth of 1.0'meterwith annual extraction of sand

not exceeding 17000cum. maximum production capacity during the valid lease

period. '

This proposal conforms to the item no. 1(a) in the schedule of EIA Notificaton,

2006 as amended tme 10 time, and the minor mineral extraction project falls under
Category B2 as the mining lease area is less than Sha.

4.

The proposal is duly appraised by the SEAC in its meeting held on 25.02.2022.The

SEAC have recommended for grant of EC for the project valid upto the lease period
stipulating various conditions.

5.

The Enviconmental Clearance (EC) is accordingly granted to the proposed activity

of sand mining subject 10 the foliowing condibons and stipu'ations. The EC shall lake

EC Mentfication No. « EC22B0010OMI24EM  File No - 260561/183-MIND20Y-2022  Dule of lnsus EC - 3102022

e
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effect from the date of registration of duly executed lease deed in this regard by the
Tahasidar and shall be coterminous with the expiry of lease period.
6. The Tahasildar, Betnoli who s the lease granting authority in this case is

7.1 This Environmental Clearance is given with a condtion that “maximum depth of
digging of sand shall be 0.5m and maximum quantity of extraction of sand shall be
5000 cum in the 1% year, pending submission of rate of replenishment study at
site. Study report on rate of replenishment shall be submitted by November,
2022."

7.2 The project proponent has to carry out by engaging appropria‘e consultant, a study
of the annual replenishment rate of sand by collecting pre monscon &
mmmummftbmmmqmo!wmuuw
WW&MhMmM*mm The detaded
comparison of both: pre-monsoon and - post-monsdod elevation data shall be
included in the study report. The replenishment rate of sand may be calculated by
using the volumetric survey method or any other methods as laid down in
Enforcement & Monitoring Guidelines for Sand Mining, 2020 issued by the MoEF
& CC, Gowvt. of India. The finding of the study shall be submitted 1o SEIAA to
assess the rate of replenishmen! of mined out sand in the lease area, Pending
wmmudnmdy&wbmbﬂmdlhemmmwmhbohg
gmbdhnnadhocmawmdbhbbbhcmlwmml
mmmmmmum‘w The submission of study
rcponofnbonnnualmphnbhmuuofundwm\hommtlsoblgambrh
project proponent.

7.3 The project proponent should carry out River bed sand mining manually by
engaging local laborers in force to check over exploitation of sand at the source.

71 Mymmhhphnuqmmmboproducedshumuhpmwa

74 There shall be a 'no working zone” to protect the embankment on both sides, road
or rail bridge in the vicinity, if any, dam, wes, water intake structure of irrigation or
dmldng walter pcopd or lny cross drainage structure _lmmm

Funh« nomlmng muuumdmzno molmyubﬁmswctunsdm
weir, water intake structure of irrigation or drinking waler project, or any cross

Lo

EC \dentification No. - ECZZB0010R124834  File Ng - 26506411 B3-MNS201-2022  Dete of lssue EC - 31032022 Page 4 of 8

94



79

77

32

mmummmmmmmmmmwmmmw
carve oul the adull sand mhhg arn within the leasehold. ,E_gm_mmm

mn.num.ﬁﬁ Thoquantumotund -wwuemmwmwm
onlhoblsbolmeodualwomngnmn
The lease area and the L

erecting durable masonry iconcrete pillars by the project proponent and
photognphso!ptoololmeumomnusubmnedawmhmmonwy
compliance repon. ;
mmhummmmmm:m@wmmummmu
required &omlhomdedﬂuln'mpodolﬂquﬂonam
out any operation.

Mining is not permissible withhunmhtchmml outrumnowarea No stream
Mudmmmmpuwofmhhgtndmmlmmmmnu
obstructed. Thoninhgonnywcllatyacml‘yshnmtnmmdiwmmm
pattern of the river during the npn There shall be no sand
mhhghmnwfmgmwwua%bMdmmm
nver,

Sand mining operations shall not affect the existing sources for irrigation / érinking
water / industrial purpose,

The natural sand dunes, if any, near or surrounding mo lease area shall not be
disturbed,

EC Mentfication No. - EC22B0010RIMEI  File No - 26060 V18)-MINEZUY-2022  Dete of Issus EC - 31032022

Tnmpomnonofmimnh throughexmhg mmmdlanboalomdontybym
concerned Govi. DepartmentGram Panchayat8D0 and only after required
strengthening, such that the carrylng capacity of road Is increased to handie the
sand truck traffic The project proponent shall bear the cost towards the widening
and strengthening of existing public roads in case the same is proposed to be
used for the project. No movement on any road is allowed on existing village road
network without appropriately Increasing the carrying capacity of such roads.
Project proponent shall ensure that the road may not be damaged due to
transportation of the mineral and transport of minerals will be as per IRC
Guidelines with respect to complying with traffic congestion and traffic density
Plying of sand extracton trucks may be aliowed on roads / path ways passing

LT
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close to schools, temples, hospitals and such other public places only with prior
written permission of competent authority.

7.11 Vehicles hired for transportation of sand from the site should be in good condition
and should have poliution check cerlificale and should conform to applicable air
and noise emission standards and should be operated only during non-peak
hours.

713 The ijﬁd Droooncnl shall lake all pfecauﬂonary rneuum agaml causing
damage 1o flora and fauna of the localw ThePPsmmntmdnmobm

m&mm Phungmm ofproouhov\hg tfnpl)nutbashalbewunmd
along with compliance report. -

7.14 WammyshouldbomadoontMmdhmcﬂonmmtomwmm
during transportation of sand.

7.15 The Project Proponent shall undertake phased restoration, reclamaton and
rehabilitation of land affected by mining and completes this work before
abandonment of mine.

7.16 Enviromnw Mmmmeﬂt Plan (E"P) &_nmmm

Iunds u:maﬂud lor cnviromlenm prncacnnn meams lhu be kept in separate
account and shall be spent according to the plan proposed. Year wise progress of
implementation of EMP shall be reported to the SEIAA, Odisha and OSPCB along
with the compliance report

7.17 The proponent shall take necessary measures (o ensure thal there is no adverse
impact of the mining operations on the human habitation if any, existing neardy.

7.18 It shall be mandatory for the project management to submit quarterly compliance
reports on the status of implementation of the above stipulated environmental
safeguards 1o the SEIAA, Odisha / SPCB, Odisha/ Regional Office of the MoEF&
CC. Bhubaneswar, in hard and soft coples on 1 day of January, April, July,
October of each calendar year, faling which EC is liable to be revoked. The
proponent shall also upload the complance report including results of montored
Cata, as applicable in the website of the Ministry for monitoring of EC Conditions.,

7.10 At the end of mine closure, tha proponent shall immediately remove all the sheds
put up in the quarry and all the equipment in the area before closure of the quarry.

by
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7.20 The conditions stipulated in the environmental clearance will be closely monitored
on the ground by the lease granting authority, |.e. the Tahasiidar, who shall ensure
that the project proponent submits quarterly compliance reports.

7.21 The concerned Regional Office of the McEF&CC/ SPCB, Odisha shall periodically
monitor compliance of the stipulated conditions as applicable for this project. The
project authorities should extend full cooperation to the MoEFACC officer(s)/SPCB
officer(s) by fumishing the requisite data / information / monitoring reports.

7.22 A copy of the clearance letter shall be sent by the proponent to concerned Gram
Panchayat /Panchayat Samati /ZilaParisad Municipal Corporation / Urban Local
Body as the case may be. A Copy of the environmental clearance letter can be
downioaded from the Ministry portal (www parivesh.nic in).

7.23 A copy of this Environmental Clearance letter shall be displayed on the website of
the Odisha State Pollution Control Board. The EC letter shall also be displayed at
the Regional Office, District Industries centrq nnq COIodot‘l Office/ Tehsiidar's
office for 30 days.

7.24 Project proponent shall cbtain Consent to. Opento ftom the OSPCB and effectively
implement all the conditions stipulated therein. The mining activity shall not
mmnupmwobuhﬂngConmthmbﬂshICommwOpeuwmmo
State Pollution Control Board, . .

7.25 The SEIAA, Odhhamtymorwspendmnﬁc dhplemenhﬁonounyol
the above conditions is not satisfactory. The SEIAA,/Odisha reserves the right to
ancrmudymm:onmonsonuwhhw condition in the interest
of enviconment protection,

7.26 The Project Proponent (lease holder) shall inform the SEIAA of any change in
ownership of the mining lease. In case, there is Jany.change in ownership or
mining lease is transferred, lhenmiqhgvpe g:nanbecanbdoutonum
transfer of EC as per- p;whm of the pard 11\b! EIA Notification, 2006, as
amended from ime to time: /.~ . . - Ty W

7.27 Concealing any factual hlomlion ‘or submission of falseffabricated data and
falure to comply with any of the conditions mentioned above may result in
withdrawal of this environment clearance besides attracting penal provisions in the
Environment (Protection) Act, 1886,

7.28 The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Poliution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1881, the Environment (Protection) Act, 1986 and the Public
Liability Insurance Act, 1681 along with thelr amendments and rules made there
under and also any other orders passed by the Hon'ble Supreme Court of India/
High Court and any other Court of Law relating 1o the subject matter.

bu

EC ientfication No. - ECZ280010R124804  File Na - 2605611 83-MINB201-2022  Date of lssue EC - 31032022 PageTof 8
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7.28 This Environmental Clearance (EC) is subject to ordersjudgment of Hon'ble
Supreme Court of India, Hon'ble High Court, Hon'ble NGT and any other Court of
Law, Common Cause Conditions as may be applicable.

7.30 Any appeal against this environmental clearance shall lis with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of

the Nationa!l Green Tribunal Act, 2010.
Yours F 4
g ;

mbe ry
Memo No oL
Copno
Additional Chief Secretary, Forests & Environment Dept., Government of Odisha
for information.
Member Secretary, State Polluton Control Board, Odisha, Parbesh Bhawan,
AJ118, Nitakantha Nagar, Unit-8, Bhubaneswar for information.
Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-ViIl,
Bhubaneswar for information.
Deputy D.G.Forest,, Roglomlom . Ministry of Environment & Forests, A-
31, Chandrasekharpur, Bhubaneswar, fof information. |-
;'m\dpalSmhmRmandD Dmnmlﬁqytioima Bhubaneswar
Colector & DM, Mayurbhany Sub Collector, Baripada/ Tahasildar, Betnoti for

Information and necessary action.
Guard file for record/Website/Parivesh Portal. (2 /P

~ @ o & v N

S»gnatu t Verified
foe st

EC Wentification No. - ECZ2D0010R 124834 File Na. - 25058 1M EI-MIND2/01-2022 unum% i?zﬁ‘ﬁ OPM.d.
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Annexure-l|

ODISHA
SRF-21, Unit-1X, Bhubaneswar-751022, Tel: 0674-35 12840, Email: seisaodishai@gmail com
(A statutory body comstinuted by Minisiry of Envievmment, Forest & Climate Change wnder
Enviromment (Protection) Act, |986)

g STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,

File No. SIAOR/MINR9674272022
+h
Dated lﬂﬁmx.mmdﬂo‘za .
Bhubaneswar
To
Smt. Priyanka Behera
Wio-Sri Khageswar Behera

At-Sathilo, Po/Ps-Betnoti,
Dist-Mayurbhanj

Sub:  Proposal for Transfer of Environmental Clearance of Dudbabalanga River Sand
Bed-11l over an area of 12.33 acres or 4.989 hectares in village Sankhmod under
Betnoti Tahasil in Mayurbhan) District, Odisha from the name Tabasildar,
Detnoti to Smt. Privanka Bebhera -reg.

Ref: (i)  EC letter no/EC identification no. EC2280010R124834 dated 31.03.2022
(i) Tahasildar, Betnoti letter no. 210 dated 16.01.2023
(iii) Online Application no. SIAVOR/MIN296742/2022 dtd.17.01.2023

Sir,

This has reference to your online application no. SINOR/MIN/296742/2022 dated
17.01.2023, wherein you have requested for transfer of Environmental Clearance (EC)
granted by SEIAA, Odisha vide letter no/EC identification No. £C2280010R124334 dated
31.03.2022 issved carlier in favour of Tahasildar, Betneti, Dist- Mayurbhanj.

The application was examined in the State Environment Impact Assessment Authonty
(SEIAA), Odisha in its 107 meeting held on 21,01 2023 in accordance with the Paro-11 of
the EIA Notification, 2006 as amended from time to time and the following points are poted;

(i) As submitied by the Tahasildar, it is noted that EC was obtained for Budhabalanga

River Sand Bed-lll for a period of § years in favour of Tahasildar, Betnoti vide the

above-mentioned EC letier under reference. Now, the said sairat source has been

icased out by Tahasildar 10 the successful bidder (lessee) for a lease period of § years.

Hence, the Tahaildar has requested for transfer of EC in favour of Smt. Priyanks

Behera, who is the successful bidder in this case for operationalization of the sairat

source for § ycars lease period under the provision of OMMC Rules, 2016,

(ii) Documents submined for EC Transfer,
a. Form No 7 for transfer of Environmental Clearance,
b. Letter no. 210 dated 16.01.2023 of Tahasildar, Betnoti for transfer of EC to
Smt Priyanka Behera as the successful bidder for Budhabalanga River Sand

Ded-11L
c. Cyber Tivasury e-challan no. 35540062CA dated 17.01.2023 for Rs. 2000/

towards scrutiny fee,
d. Undertaking for accepting the tenmns and conditions in the onginal FC.

1

&®
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA

\
,‘ : g SRF-2/1, Unit-1X, Bhubaneswar- 751022, Tel: 0674-3512840, Email: seiasodisha@gmail.com
(A statutory body comstituted by Ministry of Ewvironment, Forest & Climate Change wnder

(Protection) Act, 1986)

b 3
issued

Transfer of Environmental Clearance (EC) of Budhabalanga River Sand Bed-111

vide SEIAA, Odisha EC letter/EC identification noJEC identification no.

£C2280010R124834 dated 31.03.2022 Is allowed In favour of Smt. Priyanka Behera the
successful bidder for the said quarry for an annual extraction quantity of $000 cum.
The annual rate of replenishment study report (ARSS) of sand shall be submitted by
December 2024, The other stipulated terms and conditions of the original EC initially
granted remains same subject to satisfactory compliance to all the stipulated terms and
conditions of EC along with additional stipulated conditions mentioned below;

(i)

(i)

Undertaking: The PP shall submit an undertaking in the Form of an Affidavit in a
non-judicial stamp stating that they will comply with the conditions stipulated in the
original Environmental Clearance issued for the project vide SEIAA, Odisha EC
lettes/EC identification no. EC2280010R124834 dated 31,03.2022.

Boundary Demarcation: - The boundary of the lease arca shall be demarcated on
ground at the project cost, by erecting 1.20 meter (4 feet approx.) high reinforced
concrete pillars above ground, cach inscribed with its serial number, distance from
pillar to pillar and GPS co-ordinates by any empaneled agency of ORSAC.

(1ii) Digital Map: -A digital map (in KML format as well as PDF version) showing GPS

(iv)

(v)

(v1)

coordinates of all boundary pillars duly countersigned by the Tahasildar shall be
submitted to SEIAA, Odisha through email a1 seiasodisha@gmail com.

Intimation of EC transfer: - The copies of the EC transfer order shall be sent to the
Sarpanch(s) of the concerned Gram Panchayat(s), Urban Local Bodies and relevant
other Offices of the Government with a request to display the same for 30 days from
the date of receipt.

Tree Plantation: - Compensatory Tree Planting (CTP) shall be carried out with
minimum @100 trees per Ha. of lease area as per the approved cost norm for avenue
plantations of the State Forest Department. The Project Proponent (lease holder)
shall deposit Rs.2,25,000% with the respective District Environment Society for
raising 500 plants of native species within 2 years in a suitable location adjoining to

quarry.

State EMF Fund: - An amount equal to five percent (5%) of the royalty payable
shall be collected from the lessce by the Tahasildar and deposited to the State
Environment Management Fund, which will be utilized as per provisions of Rule
49(3) of the OMMC Rule, 2016 preferably, in and around the areas where mining
activities are undertaken,

B
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FORM -N &
< Form of Quarry Lease

[See rule 27(13) of OMMC Rule 2016]

THIS IN @UW 13th day of FEBRUARY, 2023 between the GOVERNOR OF
A

ODISHA] hAmAS-A (SB) TAHASILDAR BETNOTI, MAYURBHANJ
(hcmlnmun! the Lcuoc") of the one pant and (Name o!pmon) SM‘I‘I’RIYANM
BEMERA, Age-33 yrs, W/o- KHAGESWAR BEHERA, by Caste- ll)undnylt of
[address and occupation), At/P.o.-Sathilo,P.S.Betnoti,Dist-Mayurbhan}-757025,
Occupation- Business (herein after called the “lessee™ which expression shall where the context
s0 admits be deemed to include his heirs, executors administrators, assignees) of the other part.
NHDNAR NO- 6582 7237 2321 Mom No- 38539 47670

WHEREAS the 1éiiée has applied to the Competent Authority concerned for a quarry lease for
BUDHABALANGA RIVER SAND BED-III (minor mineral) in accordance with the provisions
of the Odisha Minor Minerals Concession Rules, 2016 in respect of the lands described in Pan-1
of the Schedule. e

é,{m 23

,f;l
BETNOTI

AND WHEREAS the Competent Authority has communicated his approval 1o the grant of lease
on the terms, covenants and conditions herein after contained.

Pagelol?
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA

SRF-2/1, Unit-1X, Bhubaneswar-751022, Tel: 0674-35 12840, Email: seisacdisha@gmail com

(A siatwsory body constituted by Ministry of Environment, Forest & Climate Change under
Environment (Protection) Act, 1984)

4.

The Tahasildar, Betnoti shall ensure that the above six sdditional conditions be

complied with by the lessee before start of any mining operations and submitted compliance
report to SEIAA, Odisha through email st seiasodisha@gmail.com within 06 (six) months
from date of issue of transfer of EC falling which the EC stands automatically revoked. In
case, there is a change in the scope of the project, fresh Environment Clearance shall be
obtained.

Yours faithfully,

e 2y 4

Encl: Copy of the Original EC
Copy w0

e

©

10. Guard file for record.
o

Joint Secretary (Environment), Ministry of Environment, Forests and Climate Change
Gowt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi-110003
for information.

Principal Secretary, Forests & Environment Dept, Govemment of Odisha for
information.

Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan, A/118,
Nilakantha Nagar, Unit-8, Bhubaneswar for information.

Additional Principal Conscrvator of Forests, Regional Office (EZ), Ministry of
Environment & Forests, A-31, , Bhubaneswar for information.
Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-110032 for information.

Member Secretary, CGWA, 18/11, Jamnagar House, Man Singh Road, New Detlhi-
110011 for information.

Copy to the Collector/Sub Collector, Mayurbhanj and Tahasildar Betnoti for information
and necessary action.

Chairman/Member / Member Secretary, SEIAA for information.

Chairman, SEAC/Member Secrctary, SEAC, Paribesh Bhawan, A/118, N
Nagar, Unit-VIll, Bhubaneswur for information.

Member tary
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NOW THIS INDENTURE witnesseth as follows:

Lao)

-4

The lessor hereby demises to the lessee the land described in Part-] of the Schedule here under 3?

written and delincated in the map hercunto annexed. .375
e
mnududsdpﬁuuofwmnbch:ldbyth:Iwcefulumo{S(FM)mnrth (o)
date on which this executed deed is registered under Indlan Registration Act and Odisha 3
Registration Manual, subject 1o the terms, convents, conditions hereinafter provided. -~
-

IN WITNESS WHERE OF these presents have been executed in manner here under appearing ‘.‘b

the day and year first above written, : ép

The schedule above referred to
Location and arca of the lease

Village -Sankhmod, Khata No.63 Plot No.1/1,275

3

VillageForest Block- Sankhmod SER —<i
TahasilForest Range- Betnoti _gg
Arca (in bectares ) 12.33 Acres or 4 989 hectares =
Land Schedule : ms;;
Mouza | P.S. Name & | Khata No. | Plot No. Kissam Area (in Acre) gn
No,
Sankhmod | P.S. Baisinga 63 wv 108 Nadi 326
| P.SNo.36 — — e (out of 11.65)
e 278 Nadi 9.07
Total i - 1211
As per plan annexed and bounded
On the North by Govt. Land
On the South by Govt. Land
On the East by Gowt. Land
And on the West by Govt. Land

hereinafler called as “said lands™

PART- 11 -
Terms and conditions of the lease

This lease is subject 10 the conditions laid down In rule-33 and also all other conditions pertaining
10 lease as provided in the OMMC Rules- 2016.

1. This Environmental Clearance is given with a Condition that *“Maximum depth allowed for
digging of sand is 0.5m. and Maximum quantity to be exploited in a year 5000 cum, pending
rate of replenishment study at the site”. —
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1. The project proponent has 1o carry out by engaging appropriate consultant, a study of the

-

9.

anaual_replenishment mate of sand by collecting pre monscon & post monsoon data
from the field 1o know the quantum of volume of sand deposited/replenished & extracted in
the mining lease arca. The detailed comparison of both pre-monsoon and post-monsoon
clevation data shall be included In the study report. The replenishment rate of sand may be
calculated by using the volumetric survey method or any other methods as laid down in
Enforcement & Monitoring Guidelines for Sand Mining, 2020 issued by the MoEF & (& ol
Gowt. of India. The finding of the study shall be submitted to SEIAA to assess the rate of

replenishment of mined out sand in the lease arca. Pending camying out of the study &

The project proponent should carry out River bed sand mining manually by engaging local
labourers in force to check over exploitation of sand at the source.

Any change in the plan or quantity 10 be produced shall require prior approval of SEIAA.
This EC shall not be transferred without the permission of SEIAA. In case, the lease is

There shall be a 'no working zone' to protect the embankment on both sides, road or rail
bridge in the vicinity, if any, dam, weir, water intake structure of irrigation or drinking water
project, or any cross drainage structure. 10 % of the width of river shall be left intact
plong the embankments on both sides as 'no mining zone' Further, no mining shall be
allowed within 200 m of any extstng structurcs dam, weir, water intake structure of
irrigation or drinking water project, or any cross drainage structure. In case of River Bridge,
this no mining zone shall extend upto a minimum stretch of 200 meters from the bridge

n_sen: . The lease arca shall be
Wywummmwmmmgmnﬁtﬁnhlmehomm

lease arcad and the N0 minng zooe shall De Qravn 10 3 howing the DOGPS

through the Tahasildar within three months of the dats of issue of the EC

sand allowed 10 be extracted will be worked out on the basis of the actual working area. *
The lease area and the actual working area shall be demarcated oa the ground by erecting
durable masonsy /concrete pillars by the project proponent.

The project proponent shall take prior statutory and regulatory clearance as required from the
concerned authorities in respect of the project, before carrying out any operation.
Mining is not permissible within the water channel or stream flow arca. No stream shall be
diveried for the purpose of mining and no natural water course shall be obstructed. The
mining or any ancillary activity shall not in any way disturb the flow pattern of the river
water during the non monsoon period. There shall be no sand mining in the river during the
rainy season or when there is flow of water in the river.

Sand mining operations shall not affect the existing sources for irmigation / drinking water ¢
industrial purpose.

Pageldof?
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4
. 10. The natural sand dunes, tfmy.neuonmmgngt‘w ltmuu shall not bcduturbed

Tnmponltion
of minerals through existing rural roads can be allowed only by the concerned Gowt.
Department/ Gram Panchayat/ BDO and only afler required strengthening, such that the
carrying capacity of road is increased 10 handle the sand truck traffic. The project proponent
shall bear the cost towards the widening and strengthening of existing public roads in case the
same is proposed 1o be used for the project. No movement on any road is allowed on exigting
village road network without appropriately increasing the carrying capacity of such reads.
Project proponent shall ensure that the road may not be damaged due to transportation of the
mineral and transport of minerals will be as per IRC Guidelines with respect to complying
with traffic congestion and traffic density. Plying of sand extraction trucks may be allowed
on roads / path ways passing close to schools, temples, hospitals and such other public places
only with prior written permission of competent authority.

12. Vehicles hired for transportation of sand from the site should be in good condition and should
have pollution check certificate and should conform to applicable air and noise emission =55
ummmahemmmumpaxm ; be

-

g)"‘y‘“l" B!éf::[l?

1212

s
LOA
DETROTI

TAHASI

14. The project proponent shall take all precautionary measures against causing damage to flora
md!’nmoflbelouhty mwmllplmtuﬁmwfuﬂuublhhumulmkﬂm_gf

15. Water spray should be made on the road/extraction paﬂutocomoldmtminhndnﬂng
transportation of sand.

16. The Project Proponent shall undertake phased restoration, reclamation and rehabilitation of
land affected by mining and completes this work before abandonment of mine. ’

17. Environmental Management Plan (EMP) shall be implemented by PP 1o ensure compliance

andmnamlmummnmmdlbekeﬂmm:mwdlhﬂbesm
mdmgtomcplmpmposcd.watuwopmofimplmmuonofEMPdnllbe
reported 10 the SEIAA, Odisha and OSPCB along with the compliance report.

18. The proponent shall take necessary measures 1o ensure that there is no adverse impact of the
mining operations on the human habitation if nny.existlngncuhy

19. It shall be mandato : N

20. At the end of mine closure, the proponent shall immediately remove all the sheds put up in
the quarry and all the equipment in the area before closure of the quarry,

Pagedol 7
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peeponent submita quanierly compliance reports.

The concerned Regional Office of the MoEF&CC/ SPCD, Odisha shall periodically
compliance of the stipulated conditions as applicable for this project. The project

should extend full cooperation 10 the MoEF&CC officer(sVSPCH officer(s) by furnishing the

—

requisite data/ informationy monitoring reports.

. A copy of the clearance letter shall be sent by the proponent to concerned Gram Pancbayat

[Panchayat Samiti /ZilaParisad /Municipal Corporation / Urban Local Body as the case hay
k’ '

Project proponent shall obtain Consent to Operate from the OSPCB and eﬂeﬂi\}tly
implement all the conditions stipulated therein. The mining activity shall not commence prior

wobwniuCMtoﬁmblthmeOpcnufmntthuuFdlmbncm
Board. -

The SEIAA, Odisha may revoke or suspend this EC, ifimpletnemuionofmyohheabovt
conditions is not satisfactory. The SEIAA, Odisha reserves the right to alter /modify the
mmumeWMmmuMotQﬂmMm
The Project Proponent (lease bolder] shall inform the SEIAA of any cbup in
ownership of the mining lease. In case, there s any change in ownership or mining lnn
is transferred, then minlng operation can be carried out only after transfer of EC a pcc
provisions of the para 11 of EIA Notification, 2006, as amended from time to time. '
Concealing any factual information or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of this
environment clearance besides attracting penal provisions in the Environment (Protection)
Act, 1986, AT

The above conditions will be enforced inter-alia, under the provisions of the W.w
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollmion)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance
Act, 1991 along with their amendments and rules made there under and also any other orders
passed by the Hon'ble Supreme Court of India/ High Court and any other Cournt olew
relating to the subject matter,

This Environmental Clearance (EC) is subject to orders/judgment of Hon'ble Supreme Coun
of India, Hon'dble High Court, Hon'ble NGT and any other Court of Law, Common Cause
Conditions as may be applicable. !
Any appeal against this environmental clearance shall lie with the National Green Tnbuml i

preferred, within a period of 30 days as prescribed under section 16 of the National Green
Tribunal Act, 2010. pa— f

Liberties, powers and privileges to be exercised and enjoyed by the Lessee

|
'

To enter upon and use the land, described in Pant | of the Schedule during the term hereby
demised 10 carry on all operations necessary for extraction, collection, stacking, processing,

transpont and disposal of minor mineral/minerals leased in natural or in processed/ convgried
form.
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Part-11 !
1. No land shall be used for surface operations |f objection is raised by the Competent Authority
or the Collector of the district 1o the effect that use of the land will be detrimental to

EART-IV
Restrictions and conditions as to the exercise of liberties, powers and privileges in

45

h
H
'
'

ic
interest. ’
2. The lessee shall not cut or injure any tree in the leased area falling within Reserved/Protected

forest without prior permission of the Divisional Forest Officer or the officer authorized by

him in this behalf and upon payment of royalty and fees tam«wu&ayaﬂmﬂonnmd
be specified.

1 Theleueuhnllwmmdammummubcmmponedommdwwmedm :

mineral for the purpose of selling or trading otherwise than in accordance with these Rules and
as may be specified under Odisha Minerals (Prevention of Theft, Smuggling and lllegal
Mining and Regulation of Possession, Storage, Trading and Transportation) Rules,2007.

L i
PARI-Y ;
Liberties, powers and privileges reserved to the State Government ' {1

The State Government or any officer, or persons authorized by it in that behall has the liberty and
power 10 enter into and upon the leased area 1o carry on any operation in connection with survey,
sampling. testing, quarrying, processing, stacking and transportation of mineral as may be

deemed necessary,

PART-V1
Provision regarding Rents and Royalties

1. The lessee shall, during the subsistence of this lease pay to Government royalty in
the minor mineral removed by him from the leased arca at the rates prescribed in

and surface rent at the rate prescribed in Schedule-1.
lAlleummﬂiﬂ.fu&mumﬂMm&fMMMhM
10 the State Government free from all deductions, at the District Treasury/Sub-Treasury and in
mhmmnﬂ:CmmAnhomymym'beudalﬂed below -

\

Y

2.
> o

of

e‘[l

Production |  Reyshty+ by mo DMF, | EMF | TCS
Year Capacity Additional Rayalty [ 1esoo (10% of (5% of (3% of o Toul
(Cum) | Charges (Ma) Nectors | Per | Reyaity) | Reysity) | Rayay)
’: | 5000 | 354795-30 | 4150000 | 1,796 | 2308 | 415,000 | 207,500 | 3,000 R
ad )
:'" 13600 | 35+793-030 | 112,885,000 | 1,796 | $2,085 | 11,20,800 | $,64.400 | 225,760 | « (13280140
"
”“ p | 13600 | 33+793=830 | 11288000 | 1,796 | S283 | 11,2080 | 5,64,400 | 225,760 |  1I6LMI
"
’:" 13600 | 3$+795-830 | 11288000 | 1,796 | S238S | 1128800 | $.64400 | 228760 | 1334000
4
’;’:r 13600 | 354793-830 | 11248000 | 1796 | 52385 | 11,280,000 | 5,64400 | 225260 | 13241141
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As for the 1% year SEIAA, Odisha, Bhubaneswar allowed 10 extract $000 Cum of sand M.
EC Identification No EC22BO010ORIZ4834/de31.00.2022 out of spproved Mining
received vide Letter No.2671/Mines ¢t.23.11,2021 of Mining Officer, Baripada Circle, Bari

The lessee has already deposited Royalty, DMF., EMF. and T.C.S. for S000 Cum of 34
including Surface rent.

|
3, For the purpose of cot{upming the royalty, the lessee shall keep correct account of the m'xr'mtJ

produced, stached and removed from the lease area and submit a return 1o the Competent
Authority and Director in Form K & Form P. !

fr
4.Thﬂeaeett-llmmmyIn-dvmcmdu'dm:nuidmmu.iflny.mcmwmlw‘v

shall be paid by the end of

the first fortnight of each half yearly period during the subsistence
of the lease. —— ,

8. Any modification in Govt. guidelines made cither by the Govt. or by the SEIAA, Odisha
from time to time for further course of action will be abided by the lessee.

R
Signed by TAHASILDAR BETNOTI M‘Eg?a AP E
TATIASTLDAR '

LETHOTI it

For and on behalf of Govemor of Odisha, in the presence of {1
|

|

)
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Annexure-lV

GOVERNMENT OF ODISHA B[]
OFFICE OF THE TAHASILDAR, BETNOTI

A POGABATL PO P8 . BETNOTL MATURENAN 757038 . Talaphone- 05783-220251, o-Mal- 9 betnad@nic in

— - ——— ——

ESSNPY L“-;-?&J'}-_ Dn_—_l_-ﬁl ?:).2'3 e e e« ]

The Mining Officer-cum-Competent Authority, Mayurbhanj..

Sub:- Regarding transfer of Minor Mineral Source (operational) from the
Revenue & Disaster Management Department to Steel & Mines
Department. .

Ref: Your Office letter No.167/MM/MBJ dt.03.06.2023..

Sir,

With reference to the lctter on the subject cited above, | am to
transfer here with the Touzi Misc. Case No.3/2022-23 in respect of Budhabalanga
River Sand Bed-1ll after necessary updation of data base in MMS portal, for favour

of kind information and initiating further course of action at your end.

Yours fathfully,
Encl: As above ’ Nz‘}/'y P;\
z »
Tahasildar, Betnoti
Memo No. [Tz, dt f\¢

Copy submitted to the Aaditional District Magistrate,
Mayurbhanj/Sub-Collector, Baripada for favour of kind Information and
necegsary action,

Sd -

q}, Tahasildar, Betnoti
-5
!

\D
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Annexure-V

OFFICE OF THE MINING OFFICER, MAYURBHANJ

BARIPADA
At- Plot ¥0.269/2919 & 207/2920, Mouza-Bijayramchandrapur (In front of
Diganta Vikash Educational Institute), Near NH-16, Baripada
e mail id -mayurbhanjmod gmail.com

No. 1301 pamyuins, o 26 [0€f2e35
From

Mining Officer, Mayurbhanj,

Baripada
To

All lesnee of Sand Sources,

Mayurbhanj Distnct
Subx Stop operation nf sand sources during rainy season,
S,

With reference to the subject cited above, | am to say that as per the
guidelines of Sustainable Sand Mining 2020 you are directed 10 stop the operation
of your sand sources during the rainy season with immediate effect for the year
2025, Further you are directed to submit the post-monsoon replenishment study

report before operation of your source(s) after rainy season.

This is for vour minrmation & necessary action,
Yours faithiully,

Mmm;i)ﬂ%& ob- 35

¢Mayurbhany, Baripada
Memo No, VFOL  /um/mBJ, Dt "/"‘}’ y,
Copy T Comy submitted to Director of Minor Mineral, Bhubaneswar for fuvour

of kind information.
Min m ay

\!.a)vrbhan) Baripada
Memo No. 1903 sam/mi, pr 2‘/05/
Copy " Copy submitted to PA to Collector & Dumtt Magistrate, Mayurbhanj,

for favour of kind information,
Mining %ﬁ as

Mayurbhanj. Ba
Memo No 1304 /aat/miy, pr 26/06/35° A i

Copy submitied to All Sub Cnnrﬂnn of Mayurbhanj District/All
SDPOUs of Mayurbhanj / Deputy Director of Mines, Bhadrak Circle, Bhadrak for
favour of kind mtnmmnun

Minin om#

Mayurbhan), Baripada
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Annexure-VI| Series

OFFICE OF THE MINING OFFICER, MAYURBHANJ é__-——i

BARIPADA
At- Plot No.269/2919 & 207/2920, Mouza- Bljayramchandrapur (In front of
Diganta Vikash Educational Institute), Near NH-16, Baripada
c-mail Id:-mayurbhanjmoiigmail. com

Office Order No. SH T8 /mm/mBy, D0 2212 25,

Release of one chaln mounted Hyundal excavator
bearing Sl. No. N635D02772 selzed on dt. 26.11.2025.

Sub:

Whereas, during joint enforcement conducted by Sub-
Divisional committee seized one chain mounted Hyundal excavator
bearing Sl. No, N635D02772 involved in illegal extraction of sand at
Kathapal which comes under Rule 51(1) (ii) of OMMC Amendment Rules,

2023. The seized excavator was kept under the custodian of Sri Dinesh
Chandra Kabat.

Whereas, the Mining Officer, Mayurbhanj imposing penalty
towards fine amounting to Rs. 2,00,000/- against the excavator vide
notification No.9238/SM, dt. 25.10.2024.

Wherecas the offender has deposited the fine amount Rs.
2,00,000/- vide challan No. 3A7DE2CF2C dt. 22.12.2025 subject to
condition that the offender has submit an undertaking that he will not
repeat such type of offence in future.

In view of the above, the scized excavator is hereby released.

o lrsas

Mayurbhan)j, Banpada
Memo No._aﬂﬂﬂ_/&m/.\l&!. DLT?-[ 12 1157

Copy submitted to the Additional District Magistrate (Revenue),
Mayurbhanj for favour of kind information.

- ,123‘;
Mining Ofhéer,

Mayurbhanj, Bari
Memo No. 3500 (2D )muymny, pe22 112 Jag;, 0 R e

Copy submitted to the Sub-Collector, Baripada/Deputy Director of
Mines, Bhadrak Circle, Bhadrak for favour of kind information.

i

Mayurbhan], Baripada
Memo No. 350 (2)/xm/mpy, Dl.R}J 12 [25;
Copy forwarded 1o the Tahasildar Betnoti/ lIC, Betnoti for kind

P
Mining Olficer,

Mayurbhanj, Baripada

information.
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OFFICE OF THE MINING OFFICER, MAYURBHANJ Vi ‘ ﬁﬁ

BARIPADA Annexure-
At- Plot No.269/2919 & 207/2920, Mouza-Bijayramchandrapur (In front of
Diganta Vikash Educational Institute), Near NH-16, Barlpada
e-mall Id:-mayurbhanjmoiigmail.com

No._349(L IMM/MAY, DI, 22 [12.]2 6 /

To

Manas Kumar Jena,

S/o-Santosh Kumar Jena

Sukhilahar Samil Mahulia, Betanati
Sub: Grant of permission for transporting of auction Sand through e-pass.
Sir,

You are allowed to transport the auctioned sand (112 Cum)| after
realisation of amount Rs. 92,400/~ towards Royalty and additional charge,
Rs.1176/- towards DMF, Rs.196/- towards EMF and Rs.1875/-
towards IT from Mouza Kathapal, Plot No-274 of Khata No-65 under Betnoti
Tahasil through e-pass with following conditions.

3 The e-pass issued for transporting the Sand should always be available with
the vehicle driver, The same shall be produced on demand of Competent authority.

2. Date for permission valid for One day 1.2.24.12.2025.
3. No further extension of time will be allowed.

4,  Transportation of Sand beyond the permitted date will not be valid and liable
for punishable under OMMC Rule 2016 and amendment thereol.

This is for your information and necessary action.

Yours faithfully,

Mining Officer,

- Mayurbhanj, Baripada
Memo ml“fﬁl&ﬂmmmm. m.z_""ﬂZ-j}i“}m .

Copy submitted to the Additional District Magistrate (Revenue),
Mayurbhanj/Sub-Collector, Baripada for favour of kind information.

Copy submitted to the Deputy Director of Mines, Bhadrak Circle,
Bhadrak for favour of kind information.

Copy forwarded to the Tahasildar, Betnoti / IIC, Betnoti for kind
information and necessary action.

5
Mining O g

Mayurbhanj, Baripada

PR -+
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Annexure-VIl @

Ref:

Sir,

onaoe oo m e .nnnj:m::: p\S}
SO0 NREeS
Beiret. Viapwtnen, Po 79700 g \
OFFICE DF THE PANCHAYAT SAMITI e a2\ *UEI
=l BETNOT, MATURBHAND £ nad | 00 tianuiipramasl e in
No. 2N40 Dste V% .05 .4

The Tahasildar, Betnoti.

. Gram Panchayat recommendation towards auction of Govt. Sairat
Sources under Betnoti Tahasil for the year 2021-22 onwards.

Your Office Letter No- 2631 Dtd 07.07.2021 &
Letter No- 3043 Dtd 11.08.2021

With reference to the subject cited above, | am forwarding the Gram
Panchayat recommendation towards auction of Govt. Sairat Sources under
Betnoti Tahasil as per the list for the year 2021-22 onwards in the shape of

Gram Sabha resolution of Patalipura Gram Panchayat copy is attached
herewith for your information and necessary action,

Yours faithfully

Block DeveloM

Betnoti

115
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Photographs of Joint visit dated 26.03.2026 of Budhabalang River Sand Bed-iI, Tahasil-Betnoti, Dist-
Mayurbhan]
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Jrrm+47q. Kudimumda, Odisha 757017, India
Lat N 271* 38° 34.2852" Long E B6* 49' 58.026"
26/03/26 09:44 AM GMT +05:30
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L @ 0P Map Camern
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Kudimumda, Odisha, India ==

Jrrm+47q. Kudimumda, Odisha 757017, India
Lat N 21" 38° 33.5292" Long E 84" 49' 5712946
26/03/26 09:46 AM GMT +05:30
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Kudimumda, Odisha, India ==
Jrirm+47q. Kudimumda, Odisha 757017, India
LatN 21" 38'32.4852" Long EB4" 49°'58.8324"
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Kudimumda, Odisha, India ==
Jrrm+47q, Kudimumda, Odisha 757017, India
Lat N 21" 38°321972" Long E 84" 49' 59.0592"
26/03/2610:00 AM GMT +05:30




127

64

1)

3 AN

&
KA

.
.

3 ,lf.(e

»

\’

SR A2
.”).ﬂrm.nmv...

. EJ
IV IS .um phm =

v
-
o‘.

!‘-I
3
el
a
-

ia

da, Odisha, Ind
Jrrm+47q. Kudimumda, Odisha 757017, India
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" Uttarpal, Odisha, India ==

o Jrwm+h8p, Uttarpal, Odisha 757028, India

. Lat N 21" 38°44.7972° Long E 86" 50" 59388
2 26/03/2610:43 AM GMT +05:30
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Nakhara, Odisha, India ==

Baisinga - Manatri Rd, Nakhara, Odisha 757017,
India

Lat N 21" 38" 34,1556" Long E 84" 49" 55,2072
26/03/26 09:47 AM GMT +05:30
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Nakhara, Odisha, India ==
Baisinga - Manatri Rd, Nakhara, Odisha 757017,

Iindia
Lat N 21" 38° 34.1916" Long E B&" 49" 552216
26/03/26 0947 AM GMT +05:30




